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a motion to be moved by Shri 
Chintamani Panigrahi on the 
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MINERAL OILS (ADDITIONAL 
DUTIES OF EXCISE AND CUS

TOMS) AMENDMENT BILL

The Minister ot Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
Sir, on behalf of the Finance Minis
ter I beg to move:

“That the Bill to amend the 
Mineral Oils (Additional Duties of 
Excise and Customs) Act, 1958 be 
taken into consideration.”

The Bill seeks to amend the Mineral 
Oils (Additional Duties of Excise and 
Customs) Act, 1958, so as to enable 
the Government to mop up for the 
public exchequer, with retrospective 
effect for the period 1st April, 1959 to 
31st October, 1959, part of the price 
reductions agreed to by the principal 
companies distributing mineral oil 
products in India, in respect of certain 
categories of mineral oils, which has 
not been so mopped up already.

It may be recalled that the oil com
panies agreed to an ad hoc reduction 
ot prices, amounting to about Rs. 10 
crores a year, in respect of the same 
categories of mineral oils with effect 
from 20th May, 1958, pending evolu
tion of a new price formula after due 
examination by a Cost Accounts Offi
cer appointed by Government. As a 
result of further discussions between 
the companies and the Government, 
after receipt of the report ot the Cost 
Accounts Officer, another ad hoc 
agreement has since been reached in 
October 1959, by which the companies 
agreed to reduce their prices by a fur
ther sum of about 3 crores for the first 
seven months of the current financial 
year and, with effect from 1st Novem
ber, 1959, at the rate of about another 
Rs, 9 crores a year.

Having regard to the necessity of 
mobilising all available resources for 
successful attainment of Plan targets, 
and the price reductions being ijot of 
such magnitude which could give any 
appreciable benefit to the consumers, 
and as there could be no guarantee 
that the proposed reductions may not 
be absorbed by middlemen, it was 
decided in May 1958, that the benefit 
of the ad hoc price reductions made 
then should accrue to Government. 
With this object in view, the President 
was pleased to promulgate an Ordi
nance known as the Mineral Oils (Ad
ditional Duties of Excise and Customs) 
Ordinance, 1958 on 30th June, 1958 
under which additional central excise, 
and counter-vailing customs duties, 
became leviable with effect from 20th 
May, 1958, within certain ceiling rates 
of duty, the effective rates being left 
to be fixed by notification. This Ordi
nance was subsequently replaced by an 
Act passed by Parliament in August, 
1958, These increased duties were 
borne by the companies themselves 
and the consumer prices were not cor
respondingly raised. That position 
would still continue.

The price reductions as per the 
agreement last year and the agree
ment reached recently this year, taken 
together, cover three periods:—

(i) from 20th May, 1958 to 31st 
March, 1959;

(ii) from 1st April, ]959 to 31st 
October, 1959; and

('ii) from 1st November, 1959 on
wards.

In so far as the period from 20th 
May, 1958 to 31st March, 1959 and 
from 1st November, 1959 onward* are 
concerned, notifications have already 
been issued under the Mineral Oils 
(Additional Duties of Excise and Cus
toms) Act, 1958, specifying the effec
tive rates of the additional duties, and 
thus the price reductions during thoae 
two periods have already been mopped 
up.
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As regards the price reductions for 

the period from 1st April, 1959 to *lst 
October, 1959, the new ad hoc agree
ment having been reached only in 
October 1959, it appears that the 
existing Act does not enable the Gov
ernment to issue notification, giving 
retrospective effect for that period to 
any enhanced effective rates of duty 
to mop up the further reductions. Nor 
would it have been possible to pass 
on this benefit, retrospectively, to the 
consumer. It has. therefore, been 
found necessary to amend the Mineral 
Oils (Additional Duties of Excise and 
Customs) Act empowering the Gov
ernment suitably to mop up these re
ductions, with retrospective effect, 
over the period from 1st April, 1959
lo 31st October, 1959. The rates of 
excise duty have been specified in the 
Bill itself; the rates of customs duties, 
will, by virtue of the powers conferred 
by Section 4 of the proposed legisla
tion, be fixed by notification at the 
appropriate levels consequential on 
the changes made in the rates of excise 
duties.

Sir, I hope that, in view of what I 
have stated, hon. Members will have 
no hesitation in accepting this measure.

Mr. Speaker: Motion moved:

“That the Bill to amend the 
Mineral Oils (Additional Duties of 
Excise and Customs) Act, 1958 be 
taken into consideration.”
Shri Narayanankutty Menon (Muk- 

andapuram): Sir, before I begin my
speech, may I point out that it will 
not be possible to discuss the contents 
of this Bill unless the Minister for 
Steel, Mines and Fuel is there because 
he wa$ responsible for arriving at an 
agreement for this year’s increase, the 
agreement entered into with the oil 
companies.

Dr. B. Gopala Rertdi: But the Fin
ance Minister was also associated with 
the negotiations at every stage. As 
far as the Bill is concerned there is 
no difficulty.
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Mr. Speaker: Whichever hon. Min

ister is, piloting the Bill here will note 
down all the points and if certain par
ticular points can be explained only 
by another hon Minister, certainly, he 
will be on the scene and explain it

Shri Narayanankutty Menon: Mr.
Speaker, Sir, this Bill is the culmina
tion of a series of controversial nego
tiations which were going on between 
the 3 major oil companies and the 
Government of India regarding the 
reduction of oil prices for the last 
years. As early as 1950—even though 
it was too late compared to the length 
of the Government which considere4 
this question—the Government was 
convinced that the overall petroleum 
prices taken by the 3 major oil com
panies in India were exorbitant com
pared to the prices prevailing in the 
world market and that it should do 
something to cut down these prices 
both to prevent the drainage on 
foreign exchange and also the drain
age of money from the consumers' 
pockets. Discussions were initiated by 
the Government of India in early 19W 
and the matter used to come up before 
this House every session regarding the 
progress of the negotiations.

For the first time the Finance Min
ister came to this House with a state
ment on the 20th June, 1958 announc
ing that an agreement had been 
reached with the oil companies fqr 
ad hoc reduction of Rs. 10 croryg 
which will be mopped up by the thoa 
Additional Excise Duties Bill and that 
negotiations would continue; and, iff 
the meantime, the Chief Accounts Of|t 
cer of the Government of India would 
go into the accounts of these coBipaa> 
i*s and submit a report later on to tit* 
Government of India. Based on th|t 
report Government would arrive at 4  
suitable formula for a reasonable price 
for the petroleum products.

When the first Mineral Oils (Excisi 
Duty Amendment) Bill was discufcs*# 
by this House apprehensions were ex
pressed by hon. Members that any 
delay in the negotiations with the 9$} 
companies would deprive this covotitf
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of the valuable surplus that has to be 
mopped up. On 13th August, 1058, the 
hon. Finance Minister, Shri Des&i 
assured this House that whatever time 
might be taken for these negotiations 
any settlement arrived at will have 
retrospective effect from 1st April, 
1958. In the agreement that was plac 
ed on the Table of the House it was 
provided that the pricing formula will 
have retrospective effect. There was 
considerable delay in the examination 
of the company's accounts by the cost 
accountants and the negotiations with 
the oil companies and the hon. Min
ister for Mines and Oil told this House 
that he was terrifically disappointed 
with the attitude of these oil compan
ies. There was a little consolation 
because of the assurance given by the 
Financc Minister that any agreement 
arrived at would have retrospective 
f'ffect from 1st April, 1958.

Afterwards, almost ignoring the 
existence of this House the Ministry 
gave out news to the Press that 
another tentative agreement had been 
arrived at. This House was never told 
till afto: two months that another ad 
hoc agreement had been rcached, mop
ping up Rs. 5 crores according to the 
Statement of Objects and Reasons of 
this Bill and 3 0 crores according to 
the Finance Minister’s calculations. 
We still do not understand as to what 
is the actual amount involved.

Dr. B. Gopala Reddi: I said only
He. 3 crores m my speech just now.

Mr. Speaker: He said three crores 
and something.

Shri Narayanankutty Menon: He
said 3’ 5 crores or something. The 
other day when the question came up 
before this House the hon. Minister of 
llines and Oil said this.

Dr. B. Gopala Reddi: He may see 
in the Statement of Objects and Rea
sons also; it is Rs. 3 crores.

Shri Naray&nankotty Menon: Whom 
*m I to believe? The Hon, Finance 
Minister who comes with this BUI or

1881 (SAKA) (Additional Duties 597$ 
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the hon. Minister of Mines and Oil 
who answered this question and con
ducted the negotiations?

Dr. B. Gopala Reddi: We are in 
charge of a’] these statistics. The 
Finance Ministry is in charge of col
lodion of this money.

Shri Ranga (Tenali): The other
gentleman must have mentioned that 
qualification ‘perhaps’.

Shri Narayanankutty Menon: We
get only Rs. 3 5 crores now.

Dr. B. Gopala Reddi: That is addi
tional duty.

Shri Narayanankutty Menon: Exact
ly. From the period 1st April, 1958 
upto 1st April, 1961—according to you 
the agreement is in operation till 1st 
April, 1961—the amount to be mopped 
up is Rs. 10 crores according to the 
last excise duty Bill and Rs. 3’ 5 crores 
according to this Bill. So, it comes to 
Rs. 13" 5 crores. According to the cal
culation of the Government of India 
originally the excess profits taken by 
these oil companies according to the 
prices prevailing in 1948 came to 
Rs. 25—35 crores per year. Now, 
according to the other hon. Minister, 
because the international price of
oil, especially the Persial Gulf price., 
has come down, another Rs. 5 crores 
ought to be added. According to the 
Governments own report prepared 

, by Shri Sahni in 1956 every year the 
oil companies were taking an excess 
profit of Rs. 50 crores. The other 
day the hon. Minister said that 
Rs. 10 crores were taken last year 
and now Rs. 5 crores are taken, 
making a total of Rs. 15 crores. Even 
according to the report of the cost 
accountant, there is Rs. 14 crores. So, 
Rs. 29 crores have been taken in 
excess. Even if there is no correla
tion in all these figures, I agree for 
the purpose of argument that Rs. 29 
crores is the figure. This agreement 
does not take retrospective effect from 
1st April, 1958. I am entitled to ask 
the hon. Minister why there was a 
contravention of the assurance given 
by him here about giving retrospective 
effect to this agreement and why, 
without consulting this House, the

321 (Ai) LSD—6,
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profit amount fq rth eyear l?w . This 
Hpuse requires an explanation why 
thlg Rs. 19—15 crores had been sur
rendered to the coffers of these com
panies and why the original agree
ment has been abrogated by the Gov
ernment without consulting this House 
because, this House has approved that 
statement and it is on the basis of that 
statement the previous Bill was passed.

The cost accountant of the Govern
ment of India went into the pricing 
question of the oil companies. I wish 
to congratulate the Government of 
India because, according to the com
panies’ own story, this is the flrst time 
that any Government, without taking 
a sort of revolutionary action, was 
able to find out even the outer walls 
of the companies’ accounts. In the 
casie of Persia, Dr. Mossadiq came to 
power and nationalised the Anglo- 
Iranian Oil Company. The Govern
ment of India could claim a certain 
amount of praise to them. Our cost 
accountants were able to get at least 
a shadow of their accounts. Having 
looked at the cost accountant's report, 
we are bo dissatisfied and dismayed 
because the relevant figures that are 
required for finding out the correct 
figure of the costing of the entire oil 
price, c.tf., prices, were never avail
able to him. The exorbitant rise in 
the operational oosts of distribution of 
oil in India from 1948 to 1959 is there 
because the costs have gone up by 
mopp than 249 per cent. The salary 
of the managerial staff from 1948 on
wards till 1957 has gone to 240 per 
cent The cost accountant says that 
the companies did not give a reason
able explanation for the increase in 
the operatiqns and there is another 
thing also. The profit per gallon has 
risqn substantially from 1949 onward*. 
The sales have gone up considerably. 
Whjen more gallons are sold the opera
tional cost per gallon should go down; 
it is simple arithmetic. Instead of 
thqjt, the distribution cost per gallon 
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glory and praisp «$d congratulations 
to tt»t gentleman who could get sot&»- 
tiling out of the companies’ accounts. 
This is the flrst time {hat a democratic 
Government h^d done it. Still 
much has been left out. So, Govern
ment coul4  not rest content that there 
is a report from the cqst accountant 
and that is his final report regarding 
the pricing formula of the oil com
panies. If this House comes to kno^r 
the real state of affairs it will be seen 
that they were carrying on this thing 
in this country from 1947, when the 
new Government came into power. 
Till 1957, every year they took an 
excess profit of Rs. 50 crores and for 
ten years it comes to Rs. 500 crores. 
My point is this. Whatever happened, 
in the past has happened. In 1951, 
there were negotiations for the origin
al agreement and we came to know 
that the oil companies were taking out 
of this country Rs. 50 crores. The hon. 
Minister has to admit that circum
stances were such that they were com
pelled to sign such an agreement. 
Now, we have lost Rs. 500 crores 
which should have been available for 
oil exploration and prospecting in this 
country. Any delay in pressing upon 
the company to come to a final con
clusion based upon this report of the 
cost accountant will drain from this 
country another Rs. 25 crores a year 
even according to the Government. We 
cannot afford to lose that because we. 
want more money and our programme 
of oil prospecting, production and re
fining and distribution would requite 
a minimum of Rs. 350 crores during 
the Third Plan. The other hon. Min
ister is sending out invitation cards tgi 
all the other western countries to come 
down here for exploration of oil 
because we have no money. If the? 
had been careful during the First Piao 
or the Second Plan, they could have 
had these excess p ro to  that had bean' 
taken away by the oil companies 
which came to about Us. 900 crovea. 
There will a corresponding loss o f  
another Rs. 2M crores during the 
Third Plan period. These amounts 
would have made us wen off lor  esc- 
ptewation o f  oil.
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before this House he is not prepared
because, whatever pittance of Rs. 3' 5
crores has been agreed to, he comes
before the House and says that an ad
hoc agreement has been entered into.

Now you have got the report. What
made the Finance Minister to go
before the companies, when you have
got the authority of the cost account-
ant's report, and make a shameful
surrender before the companies? I
have got a letter written by the com-
pany to its New York office that they
were able to fool the Government of
India, because tho agreement was
entered into on 28th May, 1958, and
under pressure from the company and
before the company's arguments the
Government had to surrender with
retrospective effect. They make a
glory out of it. Therefore, this House
should know today why the Govern-
ment went back upon the agreement
and, secondly, why the Government
agreed to an ad hoc agreement for
Rs, 3. 5 croros where they ought to
have got Rs. 14 crores and more.

Dr. B. Gopala Reddi: I would like
the hon. Member to read out that
portion of the letter where the com-
pany has written that it fooled the
Government of India.

..•.

Shri Narayanankutty l\'lenon: I
shall pass on the whole letter itself
to the hon. Minister; it is a true copy.

Now, Sir, I will read out certain
portions of the cost accountant's report
.••.bich are noteworthy. I believe, the
hon. Minister has read it. If the hon.
Minister has really read it he would
not have signed this agreement with
the oil company for Rs. 3: 5 crores
which represents only a pittance of
the total profit which the companies
are taking. Every day, when the hon .
Minister .sits here, these companies are
taking away from the country crores
of rupees which we require for oil ex-
ploration here. Instead of preventing
that, by allowing them to take away
exhorbitant profits you are going to
their own brethren in Western Ger-
many, America and England asking
them to come down with their own
terms for exploration of oil here. This
should not happen. This should be
prevented. We have made it clear
many a time that this should be pre-
vented as soon as possible. But even
now when the Finance Minister comes

Then, we are alarmed today because
110 positive answer is given by the
Government of India whether this is
it final agreement or we are in search
for a real formula and it will be pur-
sued by t h-.- Government of India. If
a real formula is being pursued, what
is the immediate action that the Fin-
ance Minister is going to take in order
to find out that formula and get the
entire money from the oil companies?
Vve demand a categoric answer today,
whether the Government is sleeping
over this agreement already entered
into ~hl'l"eby we are getting Rs. 13.5
crores, or whether we are pressing the
oil companies, because nothing has
been said apart from the Press report
that an ad hoc agreement has been
reached between the oil companies
;l!1d the Government of India,

The cost accountant says, on the
trend of expenses, that the company
quite well knew in 1956 that the Gov-
ernment was up to do something ana,
therefore, 1956 papers were not avail-
able with the companies and the cost
accountant was told that they had not
got the papers for 1956. On this point.
tho cost accountant has made a
remark:

"It can be seen from the above
that the increase in the incidence
per unit volume in 1957 was
spectacular in distribution and
depreciation in spite of an increase
of 144 per rent in volume of trade
over 1948, for the same volume
of trade increase in 1957 over
1948 would be 240 per cent. Main
increase in service and filling
station expenses 500 per cent."

Immediately the Government started
examining the accounts there was 500
per cent increase in the total expenses
of service stations, while not a single
pie has been spent in relation to the
total volume of increase in trade. Sir,
when more petrol is sold certainly
expenses on service stations should
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go down. That is why the companies 
have not produced proper accounts. 
1 should submit, the report given by 
the cost accountant is not complete. 
Government should take measures to 
direct the cost accountant to have a 
fresh enquiry and, if required, as the 
hon. Home Minister stated the other 
day, legislation should be brought 
before the House for compelling these 
companies to bring the entire docu
ments before the cost accountant so 
that the cost accountant will be able 
to sec the company’s accounts and 
arrive at a pricing formula.

There is one more point. This is 
something which is unprecedented in 
the world. Even in America these 
companies operate. United States is 
a country which is importing oil now 
and because of import of oil it should 
be expected that the American Gov
ernment should be taking the maxi
mum profit. The cost accountant 
giving an analysis of the international 
profit of the biggest oil companies finds 
out that the only place where they 
take so much percentage of profit on 
net block capital investment in this 
industry is India alone. Even in the 
United States they are not taking f . o  

much profit. The Standard Vaccuum 
Oil Company gets 39 per cent on the 
net capital that they have invested 
and that net capital represents 
borrowings from their own banks, and 
the absolutely paid-up capital as far 
as this country is concerned is zero, 
because Standard Vaccuum is never 
registered in India and no Indian is 
a shareholder.

Therefore, in view of the observa
tions made by the cost accountant and 
the figure of Rs. 14 crores plus Rs. 3.5 
erores which you have placed before 
the House is negligible compared to 
the real profits earned by the oil com
panies, an enquiry should be ordered 
by the cost accountant and legislation 
should be brought to compel the oil 
companies to produce the entire 
accounts after examining which you 
should reach a pricing formula where
by we will be paying the oil companies

a reasonable price that other tree 
countries are paying.

These oil companies are very Mg 
masters in fooling others. That they 
have admitted in 1950. You remem
ber, in Iran, which has been exploited 
by the Anglo-Iranian Oil Company 
for 15 years under their own terms, 
Mr. Mossadeq came to power and he 
nationalised the Anglo-Iranian Oil 
Company. Iran was a sovereign 
country. When the sovereign Prime 
Minister declared that the Anglo- 
Iranian Oil Company has been 
nationalised, within 24 hours of'h ia 
announcement Mr. Mossadeq, the 
Prime Minister of that sovereign 
country, was being pursued on the 
streets of Tehran by goondas, so-called 
revolutionaries, financed by the oil 
companies, and the leaders of Asia at 
that time, including the Government 
of India, did not raise a single finger 
against them to protect Mr. Mossadeq.

Mr. Speaker: Order, order. All that 
is very interesting to hear. But let 
us not import other matters here. We 
do not like all that, of course, but so 
far as this Bill is concerned he has 
said enough. If he wants to say more 
regarding the amount of profit that 
they get, about the profit being very 
high compared to profits which they 
get in their own country and all that 
I will allow him But he goes out of 
the way and speaks about 
Mr Mossadeq being pulled and so on.

Shri Narayanankutty Menon: I will 
explain that. In spite of the agree
ment with the oil company the Gov
ernment of India actually found out 
that so much profit is being taken. 
The only hesitation is, what will be 
the repercussion if the oil companies 
fcre pressed more and more, because 
they know that even if statements are 
made on the floor of this House by 
the hon. Minister of Steel, Mines and 
Fuel, the oil companies print millions 
of brochures and distribute then 
throughout the country. Every time 
a discussion takes place here, what
ever statements are made by me and
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(be hon. Minister, they are all con
tradicted by them, they are said to 
be «n  falsehood and papers are circu
lated throughout the country. Last 

when the discussion was there, 
Mr. Sinclair distributed two million 
copies of a leaflet printed in art paper 
tree of cost throughout the country 
saying that what all I said and the 
Minister said were untrue. I am only 
pointing out how the oil companies 
control the political power in other 
countries whereby it will be impossi
ble for the Government, even if the 
Government desire.........

Mr. Speaker: Is the hon. Member 
afraid that the propaganda by oil 
companies will catch in this country?

Shri Narayanankutty Menon: I am
not afraid, I am only pointing out that 
the Government should stand up to it. 
I am only exposing the game of the 
oil companies.

I shall mention another point and 
finish. In the negotiations with the 
i»:l companies there is another impor
tant factor, that a very curious defini
tion was given to certain products 
callcd “major products” . The Govern
ment of India first of all started in
1957 to find out the real price of those 
major products. Last time, when the 
Bill came, 1 pointed out, as if to begin 
with, that it is good that we examine 
the pricc formula for major products. 
Now we find that the major products 
have been enquired into and the 
minor products have never been gone 
into. The cost accountant has found 
out that the minor products give 
more money to the oil companies than 
the major products and the cost 
accountant makes a reference to 13 
items of specialised oil products which 
are sold in this country whose pricing 
formula we have never .enquired into.

My submission is that when nego
t ia t io n s  are re-started, a formula 
(Would be found out for the minor 

products—greasers and other lubri
cants—and by that you will be. able 
to realise at least Rs. 10 crores which 
are being taken away n'ow as surplus.

It is good that we got at least Rs. 3.5 
crores. It is good that during the 
three-year period instead of getting 
Rs. 50 crores a year—actually we 
should have got that much—we got 
at least Rs. 13.5 crores. The Govern
ment had to surrender that retrospec
tive operation. I expect that the hon. 
Minister will give a reasonable expla
nation why the Government had to 
surrender it. I am not much surprised 
that the Government will have some
times to make a surrender to the oil 
companies because the companies are 
so powerful. But after signing a docu
ment with the Finance Minister, it is 
so strange and surprising that you 
have to go back upon this agreement. 
Why they go back on the agreement, 
certainly an explanation should be 
given before this House.

Mr. Speaker: If the prices are 
reduced with retrospective effect, it is 
the consumer that ought to get a 
reduction of the price.

Sbri Narayanankutty Menon: No,
Sir. It is a curious position. The 
consumer pays the price and the Gov
ernment is mopping oft the price by 
means of directing the oil companies 
to credit the surplus profit taken by 
them to the account of the Govern
ment by the agreement and they 
incorporate that particular quantum 
of money in the amending Bill. There
fore, the Government directly gets it. 
The consumer has already paid the 
price, and even in future years, the 
consumer is not going to get it. We 
do not grudge it, because the Govern
ment wants money, and (he Govern
ment wants lo.mop away the surplus 
money for oil exploration. The con
sumer will not get the profit and then 
the companies will be asked to pay 
from the companies’ accounts.

Mr. Speaker: Does not the consumer 
get any benefit out of this?

Dr. B. Gopala fteddi: Not for the
present.

Mr, Speaker: I am not talking of 
the amount of excess profit that they 
got already. That will go back because
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it cannot be. fouftd as to who pur
chased and who did n6t, as far as the 
consumer* are concerned. The matter 
of distribution is rather difficult. 
Therefore, the Government will take 
it on behalf of the consumer. But, in 
future, when the price has been 
reduced will the consumer have the 
benefit of the reduction?

Dr. B. Gopala Refldi: Not for the
present.

Mr. Speaker: How long?

, Dr. B. Gopala. Be&dl; For another 
two or three years. Let us see.

Mr. Speaker: At any rate, the Gov
ernment and the consumer might 
share it in some proportion.

Shrl Narayanankutty Meson: Sir, 
your question was a pertinent one.

Shrl C. R- Pattabhl Raman (Kum- 
bakonam): At any rate, apart from 
kerosene oil and diesel oil, there may 
be some difference in respect of petrol 
wtoich, I take it, is for the richer 
people, for motor-cars, etc.

Mr. Speaker: Yes. 1 think the
Government might consider that the 
Poot people should get at least a 
portion of this benefit.

Dr. B. Gopala Reddi: We can con
sider it at the time o f the budget.

Shrl Narayattaaktfty Metton: My
submission is, whatever the Govern
ment gets by mopping off the excess 
profits of the company. The Govern
ment should Invest ft in our own oil 
exploration and build up our refineries, 
beevuse' by Just handing over a Tittle 
half naya paisa or one or two naya 
paise per gallon of kerosene oil, the 
consumer is not going to get a real 
benefit. At the same time, if these 
crores of rupees are invested in our 
own oil exploration, within three or 
four years we win be able to produce 
our own oil and kerosene, and that 
would be a better way of dealing with

it. We will theh be producing OOt 
own oil sit a Cheaper rate. At the 
same time we could slmaltttMoiuSjr 
develop our oil resources. Therefbtt, 
it is very good that the Govemnci$tt 
should earmark it for our oil explo
ration business.

Mr. Speaker: The hon. Member arttf 
says that Government should have 
taken, or, more money should h im  
been obtained by Government, than 
this Rs. 13 crores.

Shri Narayan&nkntty Moms: Yes,
Sir. Therefore, I shall now sum
marise. We should get this Rs. SO 
crores every year. You are convinced 
about it. Now, you are getting tor 
the past three years only Rs. 18 crores. 
You may be aware that this amount 
is taken away, even today, in spite of 
our wishes. So, the Finance Minister 
should immediately open up negotia
tions, because we have our own 
apprehension. We have got all the 
pamphlets published by the company 
and circulated internationally, saying 
that now there is a finality as far as 
the Government's negotiations with us 
are concerned, and the Government 
has agreed to be satisfied with Rs. 3.8 
crores” . 1 do not say that you have 
agreed for this, but the companies are 
giving an impression in the inter
national market that the Government 
of India were compelled to accept 
Rs. S.5 crores alone. So, to remove 
that apprehension also, to get money 
for us and also to arrive at a real 
pricing formula, the negotiation* 
should be started. Today, you should 
tell this House what the Government 
are going to do to see that the real 
figure is arrived at.

Mr. Speaker: The hon Member
should address the Chair.

SJvt Namjraaaakattp Meneo: Yaa,
Sir. Another thing is not clear from 
tfete Bill. The hon. Minister Jtrst now 
interrupted me antf said that oriJy tor  
the right months. Rs. 3.5 crores Wefe 
there. I do not ftod any relation either 
in the BiR or In the agreement to  tBt»
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aspect. Because the ureement is to 
take eflect Zrom lit  April, l$5d and 
be in force till the 1st April, 1M1. 
According to the companies’ docu
ments, they say that this is a block 
adjustment for the entire period. Hie 
Government should tell us whether 
this amount of Rs. 3.5 crores is for 
the entire three-year period. If it is 
so, then It is impossible to believe it, 
because, according to the companies’ 
figures, normally, the money that we 
ought to get during these three years 
is Rs. 150 crores, but we are going to 
jet only Rs. 18.5 crores.

While asking for a clarification on 
these points, I can press and also 
impress on this House that we should 
not continue to lose this money more 
and more, while even the smaller 
neighbouring countries like Ceylon, 
Burma and Australia arc getting 
petrol at very cheaper rates. We 
should take immediate action, both in 
relation to our finances and also in 
relation to the international prestige 
of this country as a sovereign country, 
to see that we do not allow any more 
exorbitant profits to Be taken away 
by these three oil companies here.

Shri Achar (Mangalore): Mr.
Speaker, Sir, last time, when the 
Government had a profit of Rs. 10 
crores by the reduction of price, I 
raised the question, which you were 
pleased to raise a little earlier today, 
as to whether some relief could not 
be given to the tax-payer. Whatever 
be the past, t submitted last time that, 
apart from the question of petrol, 
there must be some relief given to 
the people so far as kerosene oil is 
concerned. Kerosene oil is something 
like a necessity for the poor. It is not 
electricity or anything of that kind. 
In fact, in our country our people are 
extremely poor and they are not even 
able to purchase sufficient quantity 
d  kerosene oil. In view of the tact 
that 'We gbt a reduction in price with 
rc^tfd to  the petroleum products, 
WbSrtî ver be the Other items, I sub- 
atffted that at ftast a reduction in the 
pffce tff kertfeene tiiay be made for 
Die benefit o f the poor and that the

amount oBtaiiied through the 
tion ot  pri£e frdm the cohipaiut^ 
should not all b» mopped away by 
the Government Th£ answer given 
by the Finance Alihister last time, and 
the answer given by the Minister dt 
State for Mines and Oil were pradti- 
caUy contradictory. The Finance 
Minister then said—and today also, 
Dr. B. Gopala Reddi stated—that the 
reduction is so small that it would not 
reach the consumer. It is only the 
middlemen that will get the benefit 
of it. So, it is not worth-while to 
reduce the price for the consumer. 
That seemed to be the reasoning of 
the hon. Minister today. It was 
exactly the same thing that was said 
by the hon. Minister of Finance, Shri 
Morarji Desai, last time. If necessary,
I could also quote from the debates as 
to what he said then.

So far as the Minister of Mines 
and Oil is concerned, he said that he 
wanted to see that less of kerosene
oil was consumed and that the quan
tity might be reduced, and added that 
the Government were not going to 
reduce the price. What does it 
indicate? The clear inference from 
these statements is the consumption 
goes down because the price is high. 
So, consumption would increase if the 
price is reduced. Whatever be the 
price, a large quantity is purchased. 
'That clearly indicates that a profit or 
a reduction certainly has an effect on 
the consumer’s price.

Shri Narayiauidkiktty M eson.- At
the present reduction in Office, ffte 
price difference per bottle of kerosene 
would come only to 0.01 nP, if the 
price is adjusted.

8hrt AchJtr: It may be a very small 
amount. Bat so far as the poet people 
of our country are concerned, Whether 
it is kerosene or salt___

Mr, Speaker: What Shri Narayanan
kutty Menon says is that it the hoh. 
Minister persists in getting some more 
from the foreign companies it would 
be good. So far as the other portion 
is concerned, the taoUhace is very 
small. After all, the Government may 
lose.
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Shri Achar: I am trying to show 
that even if the quantity consumed 
is very small and the price reduction 
is very small, even then, the effect of 
it on the consumer will be appreciable. 
Of course, we have got a number of 
authorities on economics also. Even 
Mr. Marshall goes into the question 
of salt, and that is the reason why 
Gandhiji took up salt satyagraha. The 
point is, once the price is reduced, 
even if it is by half a naya paise or 
one naya paisa or, say, two naye paise, 
so far as our people are concerned, 
they are so poor and that small 
decrease will have an effect on their 
economy.

Mr. Speaker: How many bottles
does a poor man purchase?

Shri Achar: I can give an instance. 
Especially in the tribal area, people 
take their food in the night much 
earlier just for this reason. They take 
their food before sun-set, before the 
darkness comes in, because they are 
not able to purchase kerosene oil. I 
am not talking from the point of view 
of the townsman and the rich man 
who gets Rs. 2,000. We must think of 
the people in the villages, what a 
sacrifice even one naya paisa means 
for them. As a matter of fact, we 
know it as an economic truth that the 
smallest reduction in price increases 
consumption. Shri K. D. Malaviya 
also had to concede that fact the other 
day. If it goes to the middleman, 
consumption would not be affected. It 
is actually the consumer who uses it 
and he uses it more if the price is 
less.
12 hrs.

I am not going into any other aspect 
of the question. I want to draw the 
attention of the House to this aspect 
only, because this is an item of neces
sity. Last time we got Rs. 10 crores; 
this time we are getting Rs. 3} crores. 
Whatever Government may do with 
regard to the other items, so far as 
kerosene oil is concerned, let it not 
be mopped up. Let it go to the poor 
consumer, because especially in the

villages they are not using electricity 
and kerosene oil is such a great neces
sity. In the hilly parts, where they 
have no other advantages, they are 
not able to purchase kerosene oil even. 
So, I submit that Government should 
not mop up that portion of the profit 
and that should go to the poor tax
payer; the kerosene oil prices should 
be reduced.

Shri Ranga (Tenali): Sir, regarding 
the main objectives in regard to this 
matter, the whole House is, I think, 
unanimous and there seems to be no 
fundamental difference between Gov
ernment and the opposition parties 
We are all interested in trying to 
see that these companies do not make 
such huge profits. Even if the prices 
of petroleum and other products can
not be reduced, as far a3 possible, 
these companies should not be allow
ed to continue to profiteer at the cos* 
of the country and to the greatest 
possible extent, Government should 
be enabled to draw as much of the 
profits from these companies as possi
ble and utilise those resources for 
the development of our economy, 
whether they are to be specially 
reserved for oil exploration or for 
increasing the distribution facilities 
available in our country.

It is true that their working 
expenses have gone up, as Shri Menon 
has stated, enormously. A portion of 
it is due to the fact that a number 
of distribution centres have come to 
be organised in different parts of the 
country, which certainly goes to the 
additional convenience of the con
sumers in our country. But aparl 
from that, there is also the disability 
of our. Government in having to deal 
with these companies. There must 
be alternative sources of supplies. Ii 
we can be sure of them, then Gov
ernment would be in a stronger posi
tion to deal with the various com
panies. It is because of that that 1 
welcome the recent decision made bj 
Government, though very mud. 
belated, to form a company for the 
distribution of these products in
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different parts of the country. I hope 
within the next three years, they 
would be able to devote the whole 
of this additional income they are 
going to get, and it need be some
thing more also in order to develop 
fh)g alternative distribution system.

The other question is, from where 
can they be expected to get the sup
plies? Till recently, 10 or 15 years 
ago, these Anglo-American supply 
companies were the only sources of 
supp.y for us. But now, for tunately, 
the Soviet countries have also come 
into the international market and I 
am told some of the representative', 
are already here in our country to 
negotiate with our Government, li 
came in touch with a number of 
Indian friends who are already in 
touch with the sources of supply and 
who are really anxious to co-operate 
with the Government of India in 
organising the alternative supply as 
well as distribution in our country. 
But unfortunately, they were not in 

. possession of adequate funds and they 
were not in a position also to take 
the necessary risks, very big risks at 
that. Therefore, I sincerely hope that 
Government will take the fullest 
possible advantage of this existing and 
also potential ability of the Soviet 
countries to compete with the Anglo- 
American supply companies, help our 
own entrepreneurs also to supplement 
their own efforts, help their own 
company to come to suitable business 
relations with Indian entrepreneurs 
and in that way develop the supply 
as well as the distribution aspect of 
these alternative supplies of petrol 
and other products.

It is most essential that we should 
make haste in regard to this parti
cular matter and take energetic steps 
to see that within these three years, 
the country would be afforded the 
necessary facilities, with the aid of 
which it may be possible for the 
Government to reach a much more 
favourable agreement with these 
Anglo-American oil supply com
panies. It is a well-known fact that 
the prices ruling in America for

petrol and other products are much 
lower than what they are in our 
country. For a very long time, we 
have been held to ransom, as it were, 
by the suppliers. It stands to the 
credit of our free India’s Government 
that they did not lose much time in 
trying to negotiate with these com
panies and make them yield to some 
extent to persuasion. It was not 
entirely left to persuasion. There 
was also the indirect persuasion that 
was there as a contingent risk of the 
alternative supplies and the ability 
of our Government to take one or 
two leaver from that very rich book 
of experience of Mossadeq and such 
other people in different countries. 
Therefore, long last, the Anglo- 
American supply companies have 
become reasonable and begun to yield 
to our pressure to some extent.

I am not quite satisfied that our 
Government, which is so very keen 
on developing political friendship 
with these Soviet countries has not 
been equally keen on developing or 
what you may call taking advantage 
of the competition that has come to 
prevail on a world-scale between the 
Soviet countries and the other coun
tries. Both of them are competing 
with each other in trying to help the 
under-developed or developing coun
tries, as they say. There need not be 
any air at all of any kind of unholy 
or unscrupulous attempt to take 
advantage of such competition. They 
are themselves saying that they are 
competing with one another in help
ing developing countries. The
Government has to support of the 
whole of this House to go ahead with 
their constructive efforts in affording 
our country not necessarily cheaper 
supplies of these products, but cer
tainly adequate ’ supplies of these 
products from all over the world in' 
such a manner that the revenues of 
the country could be augmented. 
With a suitable imposition of excise 
duties, not over and above the price 
that the companies are charging but 
excise duties which would operate in 
such a way as to come from out at
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[Shri R anga] 
the price that :is being paid by the 
consun1ers to these companies, so t'hat 
the country would be benefited and 
the Government's revenues will be 
augmented to that extent, the coun-
try as a whole would be benefited. 

Shri L. Achaw Singh (Inner Mani-
pur) : The original Bill was passed 
.in the year 1958 as a result of an 
agreement between the Government 
.and the oil compa..TJ.ies. The object of 
the original Act was, firstly, to levy 
and collect excise duty and custom 
duty on certain mineral oils. Second-
ly, it wa·.s for the re-adjustment of 
the excise and custom duties in the 
light of the reduction in price agreed 
to by those companies. As a result 
of the agreement arrived at between 
the companies and the Government 
in May 1958 the original Bill was 
passed. The terms of that agreement 
include an ad hoc reduction in oil 
prices amounting to Rs. 10 . crores. 
Secondly, it was agreed between the 
·Government and the companies that 
a· continuous examination of the cost 
and price structure of the companies 
would be . continued and a further 
revision of the price may take place. 

Now a new agreement has been 
arrived at between the Government 
and the companies, and the companies 
have agreed that they would forego 
an amount of Rs. 3 crores for the 
past seven months between April la~t 
and October. The understanding in 
the public mind is that the benefit of 
the r eduction will not go to the. con-
sumer but will accrue to the Govern-
ment. This Bill seeks to re-adjust 
the excise and customs duties during 
this p eriod with retrospective effect. 
'The rates of excise have been men-
tioned in the Bill and the rate of 
customs duties wiil be notified. I am 
-ure those duties will be enhanced. 

Here I want to point out one thing. 
The reduction in price will not bene-
fit the consumers. Of course, it was 
stated by many previous speakers 

that there should be some reduction 
in the price of oil and oil products. 
It has b een presumed that the reduc-
tion will be to the extent of Rs. 15 
crores a year from the 1st of N ovem -
ber 1959. Another Rs. 4 crores is to 
be expected due to the tax in the 
1landed cost of petroleum products. 
So, the total would be Rs. 19 crores 
a year. This is a very good amount 
and I am sure that. the benefits that 
accrue to the exchequer to the extent 
of Rs. 19 crores will cover at least 
half of the proposed budget for oil 
programme in the Third Plan . 

This is a welcome measure. Bu t, 
then, . I am in favour of further 
r eduction in the prices. Here I 
would like to submit how the oil 
companies have been operating and 
the situati<Jn which prevails in the 
international market. None. can deny 
that an international oil cartel is 
going on. The oil industry has been 
controlled by 10 or 12 companies, due 
to the interlocking of the resources 
and no Government can check it. 
The accounts of the oil companies are 
notoriously flexible, and this flexi-
bility extends not only to the level 
of the particular company but to 
national and international levels. 
They also control the freighters 
carrying crude oil. Here we must 
remember that we are importing 
crude oil from !he P ersian Gulf coun-
tries. Most of the cost of tbe explo-
ration come.; from the concealed 
profits of the distributing companies. 
They reap huge amounts of profits 
from this country also. The explor-
ing companies also :inflate the cost of 
their operations by two or three 
tim e.;. For their drilling work they 
c:harge 25 per cent as depreciation 
for their equipments. It should be 
noted that a drill would be sufficient 
not only for one well but for several 
wells; sometimes 12 wells even. Then, 
they charge a high r ate for deprecia-
tion. Inflated cost will also be found 
in the salaries of the personnel, in 
the terms of contract between the 
employees and the companit!s. Then, 



-ft* exaggerated estimates for 
^rrpWrftion cost will naturally invite 
a rebate in income-tax. 1 submit 
-that th* scrutiny into the accounts 
■at the oil companies .and their cost 
-aad price structures has been of very 
limited success. The hon. Minister 
for Steel, Mines and Fuel has agreed 
that the present agreement will open 
the way for further examination, 
further talks and further understand
ing between the companies and the 
Government.

It should be admitted that there is 
a disparity between the contemplated 
and actual reduction in the oil prices. 
There is much scope for reduction 
in the prices, and further concessions 
should be aimed at.

13.16 hrs.

I Mu. D epu ty-S pe ak ir  in the Choir].

We have not got sufficient oil and 
so we are glad that the Government 
is giving top priority to exploration 
work for oil. I submit that additional 
expenditure has to be met from the 
returns from excise and customs 
duties, and the consumer should riot 
be over-burdened. Of course, the 
consumer has to pay the additional 
duties of excise and customs, but then 
titty  should not be asked to bear the 
burden for exploration work also.

The demand for kerosene, high 
speed diesel oil, mineral turpentine, 
solvent oil, bitumen, all these things 
baa bean increasing substantially, and 
tlnr rate o f consumption of oil in the 
correat year Is trtx million tons. It 
i* estimated that by 2907 we wl11 
need 12 mfffion toog of oil products. 
We are already short . of foreign 
exchange and, theralor*,’ in order to 
avsid further drain on oar fonggn 
ffltchang* we shoaKI atm at self- 
sufficiency in aQ production. At 
present, to the extent of three million 
*m t, oil tt being imported. We 
d w rit aim at MSf*aufBcies<?y and fbe 
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1 feel that there is still scope Sot 

th« exploitation of this source by A 
reduction In the price oil oil. Wfe 
know that India is the largest coun
try in tile world which consume kero
sene and it represents also 30 per 
cent of the total consumption of this 
country. It has been said in this ■ 
House that even the reduction of one 
naya Paisa in the price of a bottle of. 
kerosene would mean a reduction of 
Rs. 3 crores annually. This demand 
is going to increase because the 
standard of living is also rising. 
Rise in the standards would mean 
rise in demands of kerosene aOd 
other products and by-products Of 
petroleum. We should have aimed St 
further reduction of prices. It is 
still necessary.

The only satisfaction we have is 
that we are not asked to pay higher 
prices for petroleum and petroleum 
products to foot the bill of explora
tion costs. Exploration work is * 
very costly affair and it requites 
crores and crores of rupees. We alia 
require technical personnel and 
equipment. If we have to bear the 
whole burden, the consumers will 
have to pay a very high rate of duty 
and customs. That can only be 
avoided by a reduction in. prioaa. 
Government should still try to per* 
suade the companies for a further 
reduction in oil prioes so that pro* 
fits would accrue to the Govemmsut 
and we may not have to bear the 
increasing burden.

Shri Namyaaaakatty M e a t ; s i r ,  
before the bon. Minister starts, may 
I say a word regarding the retros
pective operation? Burmah-SShell’s 
own pamphlet for IBM survey of 
activities has mentioned that any 
possible agreement with the Govern
ment «rf India would take effect, 
retrospectively. It Nrys:

“ — subsequent negotiations,
retrosfcecthrte adjustments would
tb*n be made w#h effect from
1st April MW."

The Company used to 
accounts erery year. In 1908 tear
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[Shri Narayanankutty Menon] 
discontinued their usual method of 
publishing their accounts. It is very 
curious. Under the heading “Finance” 
tiie pamphlet says,—

“Negotiations are in progress 
and in the circumstances, it 
would be unrealistic and incorrect 
to attempt to produce the usual 
financial figures.”

which they used to publish in these 
columns. They themselves agreed 
that the whole thing will take re
trospective effect, that is, from the 
1st April, 1958. Why then did you 
agree to 1st April, 1959? That is the 
question.

Dr. B. Gopala Keddi: Sir, I heard, 
the various speeches made with great 
attention indeed. While I compli
ment Shri Menon for the very able 
way in which he advocates the cause 
of the Government vis-a-vis the com
panies, this time I think he has not 
fully visualised the entire picture. 
While he complimented the accounts 
officer, he failed to compliment all 
those of the Ministry and also of the 
Finance Ministry who conducted the 
delicate negotiations facing some
times a possible deadlock also. Any
way, to some extent I was keeping 
in touch with the delicate negotia
tions that were going on from time 
to time and I could say with con
fidence and I want to place on record 
my own appreciation of the way in 
which these negotiations were carried 
on. Ultimately, we had to agree to 
certain conclusions which will be in 
force for say the first three years. In 
the meanwhile we will also gain 
experience. We are also having some
oil companies in the public sector 
and we will also be able to appre
ciate our difficulties in the matter. 
Therefore we will be on a better 
bargaining counter when we go to 
them next for negotiations. So, this 
sort of oil truce will be there only 
for three years. We can certainly 
re-open negotiations after gaining a 
little experience with the oil com
panies.

X

The question of retrospective 
effect.............

Shri D. C. Sbarma (Gurdaspur) : 
What is the experience that you are 
talking of? Do we not have facts 
and figures?

Dr. B. Gopala Beddl: No. Actually
running the oil companies is a differ
ent matter from merely gaining ex
perience from facts and figures.

While, of course, it is true that we 
have to get something substantial
from the oil companies, there are 
some hard facts also which have to 
be considered. The Cost Accounts 
Officer was also associated with the 
negotiations. Shri Menon said that 
the Cost Accounts Officer was not 
on the scene. I want to assure him 
that the Cost Accounts Officer wad 
continuously on the scene and the 
entire negotiations were ba^ed on his 
report. He was also present when 
the negotiations were carried on 
Therefore there is no question of any
body being hoodwinked or bypassed

After the report was received the 
landing costs have increased. After 
all, the Cost Accounts Officer 
could not dtny that. The freight 
charges also increased which also he 
could not deny. There were certain 
other factors which had to be taken 
into consideration. About the esta
blishment charges also, we could not 
ask the companies to reduce their 
establishment charges with retros
pective effect. After the report came 
negotiations were being carried on. 
Finally conclusions have been reach
ed only in October. We could not, 
with any moral justification, ask them 
to cut down their establishment 
charges retrospectively from, say, 
20th May, 1958 and things like that. 
There are certain factors . . .

Shri Narayanankutty Menon: The
hon. Minister is right that without 
any notice to the companies it; 4s<, 
impossible to ask them to cut
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with retrospective effect. But when 
you signed the agreement in 1958 and 
placed it on the Table of the House, 
you (the hon. Finance Minister) gave 
an assurance to this House, namely, 
“You need not worry. Whatever 
negotiations take place they will 
have, retrospective effect to the entire 
profit structure.”  Why did you go 
back on the promise given to this 
House and the agreement entered 
wto with the companies?

Dr. B. Gopala BeddJ: It is a techni
cal matter. Whatever all items could 
be taken retrospectively or not is a 
technical matter.

What we have gained as a result 
ol nil these conclusions; 1 will give in 
a short time. I think Shri Menon has 
not visualised the benefits which have 
come to the Government. It is much 
more than what he has been men
tioning in his speech. Anyhow, that 
is a different matter. Whether certain 
items have been taken with retros
pective ('fleet or not is a small matter. 
What we have gained ultimately 
during thv last three years is a 
•.ubstaneo with which we havr to look 
•it these things.

As Pro!. Ranga has said, suppose 
the negotiations 'broke down then 
what was the alternative? National
isation?

Shri Narayanankutty Men,on:
Besides this amount that you have 
got of Es. 3' 5 crores we are interest
ed to hear whatever information.......

Mr. Depoty-Speaker: The hon.
Minister is trying to tell him that.

Dr. B. Gopala Reddi: At one stage 
we thought that negotiations were 
going to be closed. There was a 
deadlock and we thought that no 
advantage will be gained by further
ing the negotiations. At one stage 
we thought that we should report the 
scatter to the Cabinet and the Cabinet 
should take a decision. Then again 
we had to call the companies and 
explore other avenues of negotia
tions because we were always afraid

that once negotiations are declared 
as a failure what is the alternative. 
We do not have the alternative 
sources of supply. They have to get 
crude oil from the foreign companies, 
refine it and distribute it in our coun
try. Therefore the machinery has to 
be installed. If the entire negotia
tions became a failure, we are not 
prepared to take the enormous res
ponsibility of distribution of oil. 
Therefore we had to conduct the 
negotiations in a particular context. 
I want Shri Menon to appreciate the 
way and the context of the negotia
tions as also the result of the negotia
tions. It is not as though we had 
surrendered entirely to the dictates of 
the oil companies. We have not 
gained merely Rs. 30 crores or Rs. 35 
crores but as a matter of fact 
Rs. 44’ 06 crores in these years as 
additional excise and customs duties. 
It is more than what we are usually 
getting under the ordinary excise 
duties, that is, about Rs. 40 crores a 
year. We arc getting Rs. 44’ 66 
crores during the period of three 
years. 1 do not know whether Shri 
Menon has got all the figures.

In 1958-59 we got Rs. 8:4 crores as 
additional excise duty on these oils. 
In 1959-60 we are getting Rs. 10-73 
crores in the normal course because 
of last year’s agreement. Again, from 
1st April 1959 to 31st October 1950 
we are getting Rs. 3 crores under this 
Bill and from 1st November, 1959 to 
31st March, 1960, we are getting 
another Rs. 3 53 crores. All told, in 
the current year we are getting 
Rs. 17 26 crores. In the course of 
the next year, that is, 1960-61, we 
are getting about Rs. 19 crores as 
additional excise and customs duties. 
I do not know whether Shri 
Narayanankutty Menon has taken 
pains to collect all the figures. There
fore, for the three years, it is 
Rs. 44 ■ 66 crores. It is not a negligi
ble figure considering the circum
stances under which the negotiations 
had to be carried on. Ultimately, we 
were satisfied that we got the best
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(Dr. B. Gopala Keddi]
Ot»t ihe negotiations. Otherwise take i* aepantteiy. Now tW» mwrt be 
ft* responsibility ter running these accepted (or the purposes of HU* 8m 
oti conjjwnlw and distribution........  *t lewt.

* Shri SinyM w iK ntty M«non: I am 
WtTy to interrupt. Here is the state- 
meet which was placed on the Table 
Of the House on ffth -of December in 
answer to a question which says that 
fee companies agreed to make 
further ad hoc reductions amounting 
to Rs. 5 crores approximately per 
armum with effect from 1st April, 
1999 to 31st March, 1061. These are 
the only figures which I could have. 
Now, he said it is Rs. 3 5 crores.

Dr. B. Gopala Iteddi-. He may take 
these figures as up-to-date.

Shri Narayanankutty Meoon:
■Which is the correct figure? This 
figure or your figure?

Dr. B. Gopala Reddi: What I am
saying now is correct

Shri Narayanankutty Men on: This 
statement goes; this 5 crores goes.

Mr. Depaty-Speaker: There ought
to be no dispute. He has given the 
latest ftgre.

Dr. B. Gopala Reddi: We have got 
additional information. He can take 
i t  It is not that that is superseded 
or that goes or that is a lie and all 
that

Shci Narayanaakatty Meaon: I do
not say that is a lie.

Mr. Deputy-Speaker: Order, Order. 
He says that the latest figure that he 
hflg given is correct. There ought to 
be no dispute.

Stai Narayaaankwtty Menon: With 
y«ur permission, Sir, the entire sup- 
ptaaentaries on that date were based 
cm the assumption that we get Rs. 5 
cmrtja.

WjL Deputy-Speaker. That is a 
djffeirent thing that the whole inTor- 

was. not given th$re, He may

Shri Nararaaankvtty Meoon: What
is the truth?

Mr, Depaty-Speaker: He is giving 
the truth.

Dr. B. Gapaia Beddi: 1 am again re
peating, for the current year we get 
from 1-4-1959 to 31-3-1960, at the May
1958 agreement rates, Rs. 10-78 crores. 
If there were no negotiations in 
October, if only the last year’s agree
ment was in force, we would have 
got Rs. 10*73 crores.

Mr. Depaty-Speaker: Some thing
happened after that date.

Dr. B. Gopala Beddi: That is right. 
Prom 1-4-1959 to 31-10-1859, for seven 
months, the Bill also covers that 
period, it is Rs. 3 crores. From 1-11
1959 to 31-3-1960 we are likely to get 
Re. 3’53 crores. So, the total for 1959 
is Rs. 17-2 crores, additional duty 
apart from Rs. 40 crores which w" 
are usually Retting.

Shri Narayanankutty Menon: Thu
figure is not here.

Dr. B. Gopala Beddi: That is what 
1 said: Shri Narayanankutty Menon 
was' not in possession of all the facta: 
that is why I am giving this infor
mation.

Mr. Dcpu.y-Speaker: That should 
satisfy.

Shrl Narayanankutty Menon: Not
for argument, but for verifying the 
figures. The figures given in this 
statement are superseded by the 
figures given now.

Mr. Bcpatp-SpaftkOT: The Minister 
sasd that he was not in possession at 
all the figures and bow this is the late* 
figure.

Shri Njuwyanjqakatty Mang a-
D a co»b « . i
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Or. B. G a ftla  » « W I : Shri Narayan-. 
uriWTWy- ltm cm  i* an eapart an ail 
gMktfafB. E e  Is not in paeseiriea at 
qll A >  M et*, that is wfcat I wanted to
mv-

Shri Naroyaaaakatty Meaen: I
protest. This is the document placed 
«H the Table o f  the H<Hy*e. This is 
the figure given by you.

Dr. 9 . Gopala Keddl: There is some 
p^bssquent information also. We have 
agencies and we collect up-to-date 
Acmes.

Mr. Deputy-Speakor: Again he has 
said that the Minister was not in pos
session of all the information. He is 
now giving that. There ought to be 
no dispute.

Shri Narayanankutty Menon: He
signed the agreement with the Oil 
company in 1958. Nothing happened 
after that.

Mr. Deputy-Speak err: He says some 
thing happened. How is this to be 
resolved.

Shri Punnoose: I am surprised the 
Minister was not in full possession of 
tuets. How can it be? He is placing 
it just now.

Mr. Deputy-Speaker: Yes. He has 
got the latest information now and he 
is giving it .to the House. Where is 
the surprise, I do not follow.

Shri Punnoose: He gave the im
pression that............

M*1. Dcgmty-Speaker: That might
settled separately, how was it that 

the information was given on that 
date. That might be a distinct matter 
fo r  discussion. Now, we ought to 
accept the figures he has now  given.

Dr. B. Gepala M d i :  Therefore, as 
I said, considering the context and the 
very delicate nature o f the negotiat
ions, we did. not do badly. W e got
mV. H w  QTOrtt.

This B ill only relates to th e 7 
months period. The other nottftatfr- 
Um w e «a »  Msue under tfc« ether lew 
empowering tins Government to. iasue 
a notiflcaUon. With regard to theee 
seven months, w e did not want to 
do it retrospectively. W e wanted the 
sanction of Parliament. This Bill 
covers only Rs. 3 crores covering 1-4- 
3959 to the end o f October. From 
1-11-1989 to 81-8-1960 and for 1960-81 
also, notifications have already been 
issued on 1st of November, and they 
are already in force today.

Therefore, I want to compliment all 
those who conducted the negotiations, 
not merely the Cost Accounts officer- 
who was associated with these negoti
ations, but other people who conduct
ed these negotiations. For 1960-81 
also, this will remain in force. W e  
will gain experience. Then, w e can 
also see the landed cost and othfe~ 
things which have a bearing. We cai 
benefit by the negotiations later on. •

With regard to kerosene, Shri Acha 
pleaded last year also and this yea' 
also he raised his voice of protes 
or whatever it is, pleading for a littli 
reduction in the the kerosene duty an< 
<vaid that some relief must be passe< 
on to the consumer. As a matter o 
fact, apart from the increase in pro 
duction in our own country, imports V 
kerosene also are increasing. I haw 
got the figures of imports during 1981 
to 1959. They show a steady increase 
In 1956, we imported 913,000 tons; ir
1957, we imported 10,50,657 tons, it 
the next year, we imported, 10,55,001 
tons. This year, we expect to import 
12,71,000 tons of kerosene. Internal 
oroduction o f kerosene also has in
creased. In our own country, the pro
duction in 1956-57 was 198 million 
gallons; during 1957-58, It was lM  
million gallons; in 1958-S9, it was ITS 
million gallons; there is & slight faH. 
Ta 1989-80, it is going to be 212 
million gallons. Internal production 
has increased; imports have increased.

Start Nanyaaankntty I f t a w ;  May 1
aak, Sin in 3MS-88, according to Dm 
cempaap, Owy Have ttteeeaae* pt&
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[Shri Narayanankutty Menon] 
duction of kerosene. Burma Oil Co., 
and Standarrl Vacuum have increased 
production by 34 per cent. They have 
remodelled the distilling plant and by 
::niddle distilling, they are producing 
::nore. You say the production has 
gone down, comparatively in 1958-59. 

Dr. B. Gopala Reddi : In 1957-58, it 
w as 180 million gallom. In 1958-59, 
it was 173 million gallons. 

Shri Narayanankutty Menon: The 
t:ompany !"ays it has gone up. 

Dr. B. Gopala Reddi: For all the 
companies put together. In one or 
two companies it may have gone up. 
For all the companies put together, 
as a gainst 180 million gallons, it is 173 
million gallons in 1958-59. 

Increase of imports, as Shri Nara-
yanankutty Menon said, is a drain on 
foreign exchange. We have to incur 
an expenditure of foreign exchange 
e n the import of so much of kerosene. 
There is no prospect of anything be-
)ng passed on to the consumer. As 
Shri K. D. Malaviya said, we do not 
want to ·encourage the consumption of 
kerosene. Of course, there are veget-
able oils which are available. Some 
time ago, when there was no kerosene 
in our own country, and even today 
in the rural areas, vegetable oils are 
used for lamps. More and more veget-
able oils should be used in lieu of 
kerosene. We do not want to import 
more kerosene in our country. 

As far as this Bill is concerned, 
there is unanimous support. Only Shl:i 
Narayanankutty Menon wanted that 
we should have got something more 
from the companies. As I said, after 
all, we must be content with what w e 
have got so far and try to press on the 
cumpanies next time when we open 
up negotiations. It is not as though 
the Government is not alive to the 
situation. We are anxious that we 
-must get a larger sum froin the com-
panies. 

A s far as exploration of oil is con -
cerned, Government is not stinting 
a:1y money. Whatever is needed by 
the corporations that are now set up 
is being spent. I was in Debra Dun 
da:v before yesterday. 

Shri Narayanankutty Menon: We 
are having a discussion on Tuesday. 

Dr. B. Gopala Reddi: . . .. and spent 
li'Jo or three hours in going round 
all those things. A lot of energy and 
money is being spent on oil explorat-
ion. The oil exploration matter may 
be discussed separately. 

Shri Narayanankutty Menon: That 
is coming up on Tuesday. 

Dr. B. Gopala Reddi: We are spend-
ing large sums on that. 

I am very happy that the Ho~ 

has given unanimous support to this 
Bill. 

Shri Punnoose (Ambalapuzha): If 
heard correctly, the Minister seems 

to have said that we should encour-
age the use of _vegetable oils and dis-
c •urage the use of kerO'.:;ene. As far 
as T understand, kerosene is used for 
~amps and stove. Is it his view that 
vegetable edible oils should be used 
for this? 

Dr. B. Gopala Reddi: There is 
trargosa oil which we used in our 
villages. 

1\Ir. Deputy-Speaker: These oil1 
were used in our villages for lighting 
purposes. There ought not to be any 
surprise. The question is: 

"That the Bill to amend the 
Mineral Oils (Additional Duties of 
Excise and Customs) Act, 1958 be 
taken into consideration." 

The motion was adopted. 

Mr. Deputy-Speaker: There are n0 
au.endments. 

• ~ 

r 
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He question it:

"That Clause* l  to 4, the Enact
ing Formula and the Title stand 
part of the Bill.”

The m otion was adopted.

Clauses 1 to 4, the Enectmo Formula 
and the Long Title w ere added to the 

BilL

Dr. B. Gopala Reddi: I beg to more:

"That the Bill be passed” .

M r. Deputy-Speaker: Motion moved:

"That the Bill be passed".

Shri Narayanankutty Menon: I
want to make one point regarding the 
future.

In regard to the agreement which 
has been already entered into, there 
is no other go till 1961, and it is good 
the hon. Finance Minister said that 
they will gain a little more experience. 
But- the Ministry of Steel, Mines and 
Fuel itself knows that unless w e take 
concrete steps to see that the com
panies keep their accounts in India 
properly from this year onwards, 
there will be no possibility o f find
ing out the correct figure of this 
petrol and also oil in 1961.

W e also understand from the Gov
ernment that the real reason why 
they do not want to get more money 
from these companies is that they do 
not want to reach a stalemate. It 
is very difficult to proceed further, 
and that we do realise. So, in order 
to be able to compete with these 
companies, we should put into gear 
our distribution machinery. The
difficulty was that we had no mach
inery for distribution If the negotiat
ions were to break off. If w e had 
the machinery, w e could have stood 
up to the companies, imported oil and 
kerosene from  cither countries and 
distributed it

So, the Government should realise 
the difficulties they have in negotiat

ing with these companies and stand- 
ing up to them, and they should take 
proper steps in these two directions. 
Firstly, they should make the com
panies keep their accounts properly 
so that they can have an analysis of 
the C.I.P. prices, and secondly they 
should have their own distribution 
machinery so that in case the com
panies do not agree in 1961, we can 
import oil from other countries and 
distribute it.

That is the only suggestion that I 
have to make to the hon. Minister in 
the third reading.

Shri Aehar: On this question o f 
relief for keresone consumers___

Dr. B. Gopala Reddi: In the third
reading, Sir?

Shri Aehar:........the hon. Finance
Minister was pleased to say that he 
would be glad to give some relief to 
these people if the advantage would 
actually go to them. He added that 
the advantage would not reach them, 
but would go to the middleman.

But facte clearly show that if 
prices go down consumption grows. 
Just like salt, kerosene has become an 
absolute necessity of life especially 
in the village parts. We are gettting 
this money from these companies; it 
is not a question of reducing the tax, 
or any such thing, and Government is 
not losing anything. Therefore, I 
submit that relief may be given to 
these consumers to the extent that 
Government is gaining from the com
panies.

Dr. B. Gopala Reddi: Even without 
any relief, the consumption o f kero
sene is on the increase, and we are 
spending a lot o f money and foreign 
exchange in importing kerosene. If 
you by any chance reduce this kero
sene duty, then the consumption will 
go up, and we will have to spend 
much more money cat import o f kero
sene which will disturb the foreigh 
exchange position. Therefore, for the 
time being the question o t  giving any 
relief on kerosene is out at the ques
tion.

8*1 <Ai) LSD— 7
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[Dr. B. Gopala Reddi] 
As far as Shri Menon's point is con-

cerned, of course it is always before 
the Government, and we will certain-
ly see what can be done with regard 
to the maintenance of accounts and 
things like that. 

Mr. Deputy-Speaker: Shri Menon 
believes in negotiating from a position 
of strength ! 

The question is: 

"That the Bill be passed ." 

The motion was adopted. 

13.45 hrs. 

,...0RRECT10N OF RESULT OF A 
DIVISION 

Mr. Deputy-Speaker: I have to in -
form the House that in the division 
held on the substitute mot ion moved 
by Shri At al Bihari Vajpayee to the 
original motion regarding price of 
sugar-cane and sugar moved by Shri 
Khushwaqt Rai on tlie *17th. Decem-
b~r, 1959, ther e wert errors in the 
announcement of figures of the divi-
sion. The House has already taken a 
decision and these e rrors have ab-
solutely no effect on it. However, I 
consider that the correct position 
should be on record. The facts ar"' as 
follows :-

The House will recollect that the 
result of the divis ion as shown in the 
Result .Indicator Board was 'Ayes' 44 
and 'Noes' 120. After hearing the re-
presentations of some Members that 

. they had not recorded or incorrectly 
recorded thei r votes ·r announced the 
result as 'Ayes ' 43 a~d 'Noes ' 123. 
On a check up of the photograph copy 
showing the division result and th e 
proceedings, it transpires that the 
correct res ult should be: 

Ayes : 

plus 

p!t~s 

45 comprising-

i4 as shown in the Result 
Indicator Board; 

1 vote of Shri Goray who 
had wrongly voted fo r 
'Noes' but wanted to vo te 
for 'Ayes'; 

1 vote of Shri P. T . 
Punnoose whose vote w a;, 
not recorded by th e 
Machine; 

minus 1 vote of Shri Sadath Ali 
Khan who h ad wrongl y 
voted for 'Ayes' and 
wanted to v ote for 'Noes' : 

AND Noes : 121 comprising-

plus 

120 a s shown in the R e -
sult Indicator Board; 

1 vote of Shr i N . R. Ghosh 
whose vote was not r e-
corded by the Machine ; 

plus 1 vote of Shri Sadath Ali 
Khan; 

mim~ 1 vote of Sh ri N. G .. 
Goray. 

13.47 Ius. 

MARRIED WOMEN'S • PROPERTY 
(EXTENSION) BILL 

The Deputy Minister of Law (Shri 
H a jamavis ) : I beg to move: 

"That the Bill to provide for the 
extension of the M arri ed )\T.omen's 
Property Act, 1874, to p a rts of 
India in which it is not now in 
force be taken into considE'ratio:1." 

This Bill is a nother attempt to uni fy 
the law in the whole of the country . 

This particular enactment, the Ma.r-; 
ried Women's Property Act, 1874; 
applied to the whole of Ind!a excep t 

--- --· - -- ---- - ----------- · 
•See Debates dated 17-12-1959. 




